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LEGISLATIVE ASSEMBLY.
KR Tuesday, 13th February, 1935,

... The Assembly met in the Assembly Chamber of the Council House af
El,‘g,\kh of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

QUESTIONS AND ANSWERS.
TRAINING IN FIRST-ATD To RAILWAY GUARDS.

189. *Mr. Ram Narayan Singh (on behalt of Mr. Sbham Lal): (a)
Will Government be pleased to state whether it is a fact that training in
tirst-aid makes Railway guards very useful at the time of accidents?

(b) If so, are arrangements being made by Railway authorities for giving
this training t’all candidates qualifying themselves as Railway guards in
future? . L

ut. P, .- m: (a) Yes. . .
(d) 8o far as T am aware, qualification in ‘‘First Aid'’ are obligatory
for guards on all State Railways and arrangements for their training are
already in existence. ‘

Munshi Tswar Saman: What about the Company-managed Railways?

Mr. P. B. Rau: I think it is obligatory in Company-mgnaged Railways
too. v

CoMpPLAINTS OF CORRUPTION AGAINST TRE Goops CLERKS oF RAILwavs.

140. *Mr. Ram Narayan 8ingh (on behalf of Mr. Sham Lal): (a)
Are Government aware that there i a generdl complaint ot corruption
against the Goods clerks of various Railways?

(h) Tf the reply to part (a) be in the affirmative, what steps are being
taken to stop this evil? ’

Mr. P. R. Ram: (a) Oceasional complaints have ‘been brought to the
notice of Government, but they cannot say that they are aware of any

general complaint. ‘
*(b) Individual eases which are brought to notice are investigated and

suitable action taken by thHe Railway administration.

-Mzx. Ram ‘Narayan 8ingh: Are Government .going to make . any
inquiries about this ? ‘.
Mr. P. B. Rau: Any individual case which is brought to noties’is

in(}uired into.
‘Dr. Zlauddin -Akmsd: ‘Wil the inquiry be maede through the C. I.,D.
or through the reilway officials ? ‘
( 673 ) A



674 LEGISLATIVE ASSEMBLY, [12re FkB. 1935.
Mr. P. BR. Rau: Through the railway officials. .

tD;' Zisuddin Ahmad: Then I am afraid you will not get any result
out of it. o

Mr. P. R. Rau: That is my Honourable friend's opinion.

CoNoEsSIoN TO PiLgriMS VISITING PLACES OF PILGRIMAGE AND INTRODUO-
TION OF WEER-END TICRET SysTEM ON THE NORTH WESTERN RAILWAY.

141. *Mr. Ram Narayan Singh (on behalf of Mr. Sham Lal): (a)
Are Government prepared to give Railway-fare = concessicns, similar to
Christmas and Easter concessions, to pilgrims visiting important places of
pilgrimage, and to anpounce such concessions to the public by means of
suitable posters? ' '

(b) Are Government prepared to introduce the week-end cheap ticket
system on the North Western Railway ?

Mr. P. R. BRau: (a) It is not practicable to restrict concessions to
pilgrims, and any concession allowed for places of pilgril‘ﬁe must spply
to all persons travelling to such places. The question Whether conces-
sions to individual places of pilgrimage should be granted is a mutter
which Railway Administrations have constantly under -eohsideration “from
the point of view of its possible results in the -direction of increasing
revenues. Railway invariably give publicity to such concessions by
advertising in the Press and issuing notices at stations and so on.

(b) I am bringing the Honourable Member’'s question to the motice
of the Agent, North Western Railway, for consideration.

S8ardar Sant Singh: Is the Honourable Member aware that i-'here
werc week-end cheap tickets on the North Western Railway before ?

Mr. P. R. Bau: When?
Bardar Sant Singh: I think it was in the year 1020-30.

Mr. P. R, Rau: My Honourable friend is aware of it, I presume I
am not.

Mr. Ram Narayan Singh: Is the Honourable Member gaing:to ey to
know it?

Mr. P, R. Rau: I have been informed by my Honourable friend of
it, and there is no question of my further trying to know it.

Dr. Zisuddin Ahmad: Ts it not a fact that 'thess chedp tivkets éxist
on tho East Indian Railway, and they will probably be able to tell better
what is the offect on the revenue? P S S BN

Mr. P. R. Rau: I do not know whether cheap week-end return tickets
are issued s @ genéraf rile onthe East Tndisn’ Railwdy, but Iknow on
‘certain Railways they are issued between certain stations.

»
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Dr. Zianddin Ahmad: I know they 1ssue these tickets, beoause we buy
them and you don’t,

. Mr, 8, Sstyamurti: hpart from increase of revenus, -will Gowemment
be pleased to consider the issue of concession ticketa to plates of pi
age, in cases where there is no loss of revenue to be spprehended? i

Hl‘ P. R. Rau: When we talk of inorease of ravenue, we mcludé'
cases where no loss of revenue is apprehended.

Mr, M. Ananthasayanam Ayyangar: Are Goveroment aware that on
the Madras and Bouthern Mshratta Railway, during the last Christmas,
concession tickets were msued on ten rupee bam over oertain sections
and classed as ‘A", “B’’ and “C"?

Mr. P. R. Rau: Yes, Sir,

Mr. M. Ananthasayanam Ayyangar: Did it not increase the revenue
during the period? }
Mr. P. B. Rau: I believe th&ra wus an increase durmg t.he 'pen..d
but I am not aware whether this decreased the revenue for later

periods.

IncoNvENIENT TimiNgs oF NigHT TRAINS LEAVING ROKTAK AND JIND
¥OR LLABOBE.

142. *Mr, Ram Narayan Singh (on behalf of Mr. Sham Lal): (a)
Are Government aware that the timings. of-night-trains lesving Rohtak and
Jind for Lahore are very inconvenient?

(b) Are Government also aware that a representation on the subject
was made by respectable people of Rohtak, which was recommended by
the Deputy (‘nmmlamoner of Rohtak, and that no heed was pald to that
!epraﬂantahon?

(¢) Are Government prepa.red to acc&de to the request made in that
rapresentation and change the timings of the trains?

Mr. P. R. Rau: (a) From the labest, time tables, it -appears thil a
train leaving Rohtak at 19-44 and Find at 21-52 arrives at Lahore at 12-50
the following day. - Another train leaves Iiohtak at 28-11, and Jind at 0-88
and arrives at Lahore at 8-10.

(b) Government have no information.

~ (¢)' I am sending a _copy of the Honourable Member’s question to the
Agent, North Western Railway, for such action as he may consider feasible.

PosTaL Casu CeRTIFICATES UNCASHED BY. DEPOSITORS OR THEM LBGAL
REPRESENTATIVES.

148. *Mr. Ram Narayan Bingh (on behalf of Mr. 8ham Ial): (a)
Will Government be pleased to state the number of Postal Oash Certi-
ficates uncashed by depositors, or their legal representatives, by the 81sé
March, 1934, even 12 years after their issue?
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. {b) If there are any such Postal Cash' Certificates, do the Postal autho-
rities propose to have the application forms of Postal Cash Certificates so
modified that depositors be made in futura to declare expressly the ngmes
of their heirs or persons to whom they detire their money to be given in
the event of their death?.

Mr. A. J. m: I would invite the attention of the Henourable
Member to the reply given on the tth of August, 1984, to question No.
402 asked by Bhai Parma Nand. '

Lesitvtwe of Hmwot sy ik PuNiis Postar EMrrovess.

144, *Mr. Ram Wardykh 8ingh (on bohalf of Mr.. Sham Lal): (a)
Will Government be pleased to state ‘whether it is a fact that in the Punjab
Post Offices Postal employees are being made to pick up Hindi for faci-
litating the speedy distribution of Jetters addressed in thant language?

(b) Tf so, when is the scheme likely to be completed ?

The Honourable Sir Frank Noyce: (a) The reply is in the negative.
Government have no reason to believe that letters addressed in Tindi are
not being speedily distributed in the Punjab.

(b) Does not arise.

NON-ACCEPTANCE OF PROFESSIONAL MONEY-LENDERS AS SURETIES FOR
PostarL EMPLOYEES IN THE AMBALA DivisiON.

145, *Mr, Ram Narayan 8ingh (on behalf of Mr, Sham Lal): (a)
Are Government aware that the Superintendent of Post Offices of Ambala
Divigion under orders from the Postmaster General, Punjab. has refused to
accept professional money-lenders ne sureties for Poat Office employees?

(b) Are there any special reasons for disqualifying money-lenders from
standing sureties for Post Office employees? If not, are Government

nrepared to remove this disqualification by 1ssuing irstructions to the
Postmaster Genersl, Punjab ?

The Homourable Bir Frank Noycs: (2) The facts are not exactly as
stated by the Honourable Mémber. No dpecial orders have been issued
by the Postmaster (iéneral. Punjab, to the Superintendent of Post Offices
of the Ambala or any other Division. The existing departmentul rules,
on the subject of persons whose security is inadmiesible, lay down that

the security of professional money-lenders should on no acecotint be
aﬂowéd_. '

(b) The rule prohibiting the acceptance of professional money-lendcrs
as sureties for post office employeer has been in existence since 1883
and was made in the intercsts of the post office employees in order to
save them from paying a high monthly charge to professionul money-
lenders for their services. The prohibition was not intended in any way
a8 u reflection on the solvency of professional money-lenders. As there
sre sufficient alternative methods open to the 'post, office employees for

giving security, Government are not prepared to modity the existing rule
on the subject. ' '
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INDIANS APPQINTED A8 POLITICAL AGENTS OR RESIDENTS IN IWDIAN STATES.

146. *Mr. Ram Narayan Singh (on behalf of Mr. Sham Lal): Will
Government be pleaged to state the number of Indians appointed as Political
Agents or Residents in Indian States having direct connection with the
Central Government, during the last five years, respectively?

Mr. H. A. ¥. Motcalte: None. Bo far there has been no Indian
Officer in the Political Department of requisite seniority and experience,
except one, who has been employed as Administrdtor, since 1982.

Mr. S. Satyamurti: Is the fact, that no Indians have been appointed,
due to any policy on the part of Government, that only Europeans should
pe so appointed ?

Mr. H. A. F. Metcalfe: No, Sir; there is no policy of that kind. It
is o fact that so far it has not been possible to appoint an Indian as
Political Agent in the States, but that is no reason why, as scon as
Indians are availuble in the Depa.rbment with the requisite experience and
seniority, they should not be appointed.

Mr. 8, Satyamurti: Is seniority the only claim teken into considera-
tion by Government in making these appointments?

Mr. H. A. F. Metcalfe: Certainly not.

Mr. 5. Satysmurtl: Have any Indian seniors been overlooked in
favour of European juniors in these matters?

Mr., H. A. T. Metcalts: No, Sir, I should think probably not; but I
could not say absolutely off-band. But the point is that there are not at
present Indians of sufficient experience and seniority to be given inde-
pendent charges in Indian Btates. There have been cases in the Frodtier
and in Baluchistan where Indians have been appointed to independent
charges, and, at present, two out of the five distticts in the Ndrth-West
Frontier Province are held by Indians.

Mr. 8. Satyamurti: May I know what is the experience which is tauken
into account? Is it experience of Indian Btates themselves or experlence
of the Foreign and Political Department ?

Mr. H. A. T. Metcalle: In the case of Btates, it would be experience
in States. .

Mr. S. Satyamurti: May I know if no Europeans have been sppoint-
ed who have mnot liad more . experience than the Indiens in the
Department ?

Mr. X. A. F. Metcalte: That is & much too complicated question for
me to attempt to snswer. '

Mr. 8. Batyamurti May I know if Government are pursuing a policy
of sending only Europeans, in view of the coming Federation ?
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‘Mz, H. A. F. Motcalte: I have ‘already angwered that quéstion in’ the
negatwe I can only answer it again m t.he negat.lve ar e

Mr.; Ram Narayan Singh: Is it not 8 faet thst Govemment have nob
got the courage to speak the truth a8’ to why ‘t}hey are doing th‘la?

Mr. President (Tha Honourable Su‘ Abdur Rahim): Order, grdar
that question cannot'be nl]oweo‘, hhe EonOurdble meer fnoWs -

Mr. M. Amthuaymm lyyangu“ Msy I know what i8 the requisite
experience to be acquired in British India before 8 person 13 appmnted for
the first time in a Btate? R

Mr. H. A. ¥. Motcalle: That is a p"arfectly imposaible question to
answer., All factors come in.

Mr, M. Ananthuaymam Ayyangar: Of whaf. pgmcular depal:tmant of
State is a knowledge necessary before a man is entitled to be taken in the
Pollt.lcal Department? .

Mr. H. A. ¥. Metcalfe: I would point out that a political agenay is
not a branch of the administration nor is it an. admmmt.rp&wa appeint-
ment.

Mr. M. Ananthasayanam Ayyangar: Has thexe .bgen 410 Indjen ab all
competent to fill such & place?

Mr. President (The Honourable Sir Abdur Rehimi)s The ‘Chair thinks
the Honourable Member has.fully answered that guestion. -

DELAPIDATED CONDITION OF AN OLD MOGHUL BUILpiwé At Buria IN THE
AMBALA Drs-:vmcm

. 147.. *Mr. Ram Narayan 8ingh (on beha]:t -of M:r Sham Lal): (n)
Will Government be pleased to state whether there is ‘situated et Buria,
Ambala District, an old Moghul building called RMQ Mahal in a deinpi-
dated condition for want of repairs?

(b) If so, are Government prepared to have t.].us remna,nf of old t,mles
included in the list of Protacted Efonumants" '

Mr. @. S. Bajpal: (a) and (b). Go'vernment hawe no - information
regarding this monument, but are making enquiries. If the monument is
found to possess sufficient historical interest the guektlén.’of faking.wdtion
under the Ancient Monuments Preservation Act, with a view to ite
protection, will be considered.

e
el

ADVERTISEMENTS oF MEDIOINES PREPABED BY QUACKS.

148. *Mr. Ram Narayan Singh (on behalf of Mr. Sham Lal): (a)
Will Government, be pleased to state whether-if is & ffct ‘that prihted
advertisements of medicines prepared by quacks-are often seen posted in
prominent places not only in towns but also in small villages?

(b) -Aré’ Gévernment aware that these advertisenrents ofteri' nifélead
simple village people, who endanger their health by teking these medicines?
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(c) Are Government prepared to stop this evil by prohlbi‘hng “such
advertisements in newspapers or through posters in towns and vlllages?

Mr. @. 8. Bajpai: (¢) Government have no direct mfo;:m&t;or;, bui@ are
prepared to accept the Honourable Member’s statement. -

(b) Government récognise the possibility of this.

(¢) The matter is already under the consideration of Government,  in
connection mth the report of the Drugs Enquiry Committes. ~

Er 8. Bltalmﬁ When do Government hope to take any aotaon,
wlth reference to the answer to clause (¢) of the question?

Mr, G, B. Bajpai: We shall have to legislate in regard to:this' mdtter:
I do mot think we shall be ready this Session anyhow.

COLOURING OF VEGETABLE GHER.

149. *Mr. Bam Narayan Singh (on behalf of Mr. Sham Lal): (a)
Is it & fact that Government once proposed to make a ‘rule ‘that Yegetable
ghes should be coloured in order to distinguish it from other ghee?

(b) Are Government aware that in Bombay and Lyallpore, colourless
vegetable ghee is being manufactured, sold like any other ghee, and. great
fraud is being practised upon innocent purchasers?’

(¢) Do Government propose to make o rule that vcgetab]e ghee shnuld
have a distinctive colour ?

Mr. G. S. Bajpal: (a) and (c). The Government of India considered
this suggestion in consultation with Tocal Governments:” They' camé to
the conclusion that any measure taken for insisting on a special colouring
of vegetable products would be of doubtful utility, and that the re ula-
tion of the sale of ghee, 8o as to' emsure that the publie wers not des
as to the nature of the article offered for sale, should be effected by memu
of local or municipal bye-laws framed under provmclal atatutu;

()] Governmeuls understand thabt vegetable ghee in ma.nu!act.ured in t-hd
Punjub and the Presidency of Bombay. They have no further

information.

Mr. H Anmthmymm Ayyangu Will Government consuder the
question of insisting upon some particular labéls to bs' pit on suah

artioles ?

Mr. G. 8. Bajpal: That is a point which, I believe, has actually been
legislated for in the Punjab, and it is open to the other Local Govern.

ments to do likewise if they w:sh to.

‘Mr, 8. Satyamurti: Are Gowmment aware that it is very dlﬂicult lﬂ
Delh: to get good ghee?

Mr. @. 8. Bajpal: I beheva that my Honourable friend’s opmlon a8
regards that is correct.

i
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L B. Das: Are Government aware that hydrogenated fish oil and
whale oil are being used as aduiterants of vegetable ghee and ordinary
ghec?

Mr. @G. 8. Bajpal: I believe that that does happen; but it is an evil
which can be dealt with under the Adulteration of Foods Act which is
in force in this province also.

Dr. Ziauddin Abmad: Is it not the duty of the Government to give
some help to ignorant poor people in some manner so that vegetable ghet

is noti passed off as ghee? What steps do @overnment propose to ake
in regard to that?

Mz, G. 8. Bajpai: As I have olready stated, the question of using
some definite colouring matter to mark off vegetable ghee from ordinary
ghee has been considered and found unworkable. The other suggestion
is, as I say, for the regulation of sales: you can have inspections: you can
insist upon these people who sell vegetable ghoe to be licensed for the
purpose: there are different ways of dealing with it.

- Dy, Zisuddin Ahmad: Are Government contemplating to apply any
method by means of which the poor people may know exactly what
material they are purchasing?

Mr. G. 8. Bajpal: I have already informed the House that Govern-
ment huve considered the subject.

Dr. T. 8. 8. Rajan: Are Government aware that large quantities of
Python’'s fat are being used for adulterating ghee?

Mr. G. 8. Bajpal: That is an item of information which is new to
me: I wag not aware of that before.

Mr. 8. Batyamurti: Will the Central Government take any steps with
vegard to Delhi Province in this matter?

Mr. G. S. Bajpal: I was not aware that action was not already being
taken: but I shall send & copy of these questions and answers to the
Local Administration to see whether they can do anything further.

ProvrsioN oF ESsENTIAL SEEVIOES IN KArOL BacH, ETC., DELHI.

150. *Mr, M. Asa! AM: (qa) Is it a fact that Government owns large
estates, covering about 17 lakh squure yards, within the old Delhi
Municipality ? _

(b) Is it slso a fact that Government have not provided these estates
with even essential services?

(¢) Are Government aware that the Western Extension Area of Old
Delhi, i.e., Karol Bagh which is their estate, has been in & deplorable
condition for many years for want of essential services? If sc, what steps
do Government propose to teke to improve that area and remove the
grievances of their lessees? '
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Mr. @. 8. Bajpai: (a) The total srea is 4,685,289 square yards of which
1,684,929 square yards have been leased. -

(b) In Ksrol Bagh, Paharganj and Daryaganj etand pipes, electricity
and metalled main roads are available. In Sadar Bazar, Burn Bastion
and Garstin Bastion, esscntial services have been supplied. In the remain.
ing areas they have not yet been provided.

(c) In Karol Bagh itsclf water and electricity are available and the
main roads have been metalled. With the concurrence of the Standing
Finance Committee Government have decided to spend upto Rs. 10 lakhs
on the improvement of the supply of basic services in the area known as
the Western Extension.

Mr. M. Asat Ali: When is this improvement likely to be effected ?

Mr. @. 8. Bajpal: The money has salready been provided, and I hopo
It will be possible to complete the improvements shortly. '

Dr. Ziauddin Ahmad: Is Karol Bagh included in the Old Delhi Muni-
cipelity or the New Delhi Municipality ?

Mr. @. 8. Bajpal: Karol Bagh is within the jurisdiction of the Old
Delhi Municipality.

Dr. Ziauddin Ahmad: Are Government giving sufficient funds to carry
on efficiently the new work in Karol Bagh?

Mr. G. 8. Bajpal: This estimate of ten lakhs has been based upon
materinls supplied by the Local Administration: so I suppose it js adequate
for their requirements. '

NowoL LAND wiTHIN THE DELEI MUNIOIPALITY LYING UNDEVELOPED.

151. *Mr. M, Asaf Ali: Is it & fact that some 25 lakhs of square vards
of Nuzul land within the Old Delhi Municipality, is lying ~undeveloped?
1t 'eo, why is not this area made available for residential buildings to
relieve congestion? '

Mr. @. 8. Bajpai: The unleased area is about 8,000,000 square yards
of which only some 500,000 square yards are level. Lay-outs are under
preparation by the Local Administration. Land will be offered on lease
when the lay-outs have been approved and provision can be made for
installing the necessary roads, drainage, water supply and lighting.

RENT or NuzuL LAND wWITHIN THE DELHT MUNIOIPALITY.

152. *Mr. M. Asaf Ali: {a) Will Government please state how much they
have realised in rents of Nuzul land within the Old Delhi Municipality,
since they withdrew their management from the Delhi Municipality ?

(b) How do these figures compare with the figures relating to an equal
period immediately preceding the resumption of inanagement by
Government ¢
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Mr. G. S. Bajpal: A statement is laid on the table -0f the Housey

Statement regarding the amount reatised §n Rent from Nuzul Land within the Delki
Municipality.

(a) Amount realised by Qovernment in rents of Nuzul land within the
Delhi Munio:ipality linoe munagoment was rasumed by Govorn-

.anent . 6,417,163
(b) Amount realised f rom th-e same source by the Mumc:.pahty du.nng L
an equal period 1mmedmtely prior to resumption . . 4,91,450

PROOREDS FROM SALE OF NUzZuL LaNDS AND RENTS IN' DELHI.

153, *Mr. M. Asat Ali: (q) Is it a fact that Nuzul fand in other "
vinces is generally intended for the henefit of the provinces.coucerned,, and
proceeds from sale of such ldénds, and rents in excess of the actual axpen-
diture incurred by Government in developing such Jands are credltod to
provincial revenues? -

(b) If so, will Govemment please state why the proceeds from aale
of Nuzul lands and rents in Delhi are not given to the Delhl Prov_'lnce?

Mr. G. S. Bajpal: (a) and (b). The Honourable Mamher posmbly ‘has
in mind the practice in the Central Provinces and the United Provinces
where a proportion of the Nuzul rents collected by :Gevemment is rssigned
to local bodies. I gather from reports in the Press that a proposal for
adoption of arrangements of a similar nature in the Delhi Province is before
the Delhi Municipal Coramittee. If that is so, Government »f Indig-will
give careful consideration to any recommendstions on the subject, which
may be made to them by the local authorities.

HanpING OVER OF TUs HAZARI MAIDAN- 10 THE DELHI MUNIGIPALITY = TO
RELIEVE CONGESTION.

164. *Mr, M, Asaf Ali: Is it a fact that .the entire area known as Tie
Hazari Maidan with adjacent lands within. the .Delhi Notified Area
Committee has lain vacant for over half a century? If so, will Govern-
ment please state why it has not been handed over to the Old' Delhi
Municipality for relief of. congaataou? I S SR S A CRS

Mr. G. S. Bajpai: ‘No exact in.fdrmationris :avs.iiable a8 to how. long
the ares has been lying vacant, but it has been the policy of Government,
for n considerable time, to preservys intact the Tis Hazari Maidan as play
and recreation grounds for the public.

Mr. M. Asat Ali: ' There:are many recreation greunds round about this
place: cannot this area be handed over to tha Delhl Mumclpahty for
building purposes? ;

Mr. G 8. Ba.jpal We have gone into that matter very carefully and
come to the conclusion that, so far as the Tis Hazari Maidan itself is
concerned, it would not be in the interesta of ipublic health to hand thet
area over to the municipality for building purposes, but the larger question
of utilising nuzul lands for relieving the congestion in Old Del]n is receiving
consideration.
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SOHEM® OF REDISTRIBUTION OF THE PUNJAE ThE Um‘ﬂm l'kov'mo!:s AND
ThE DELHT PROVINOE.

155, *Mr. M. Asaf Ali: (1) Has Government's attention” beétt " drawn
to & scheme of redistribution of the Punjab, the United Provinces and the
Delhi Province so as to create a new but self-sufficient Province, covering
the Ambala Division {Punjab), ‘Defhi Province (ekchuding Néw Beﬂﬁ')’ and
the Meerut; Agra, and Rohilkhand Divisions (excluding Pilibhit), which
was put forward by a conference in 1928 held in Delhi? . .

(b) Are Government aware that the population of theso ureas is .bou.nﬂ
by oultural, linguistic, economic and natura] ties?

(c) Are Government aware that the proposed redistribution would mean
the reunion;of Jats and allied' races;-mow: mtamd i3 thm Pwvineed, and
simplify administrative complications? .. 5 . |

ThnmmeShlﬁpomamr (va)Yes : f»': cirnenn e

among certain seetlons of the populatlon of these areas.

(©) Government are aware that there are Jatg' in all the areaa men-
tioned ‘in the Honourable Member’s question but whether the inclusion
of these areas in & single province would simplify a.dmmlstrabne arrange-
ments must rerna.m & matt.er of oplmon .

l[r M, .lnt Ali: Are Government prepared to consider thm redistri-
hutloh of t.he ‘various provinces and the- crast.mn of 8 new pmnma?

'I'he Honourable 8ir Nripendra s:irw Govacnment. Bée no reason f&c
considering this matter just at. the present moment

.Bardar. Sant Bingh Are: Goutmmant .wware  that - a smmlla.r scheme,
thou h on different hnes, for the redistribution of the Punjab was: pub
iorwm'd by the Sikhs in the Punjab in order 46 dé away with the difficulty
of distribution of seats between the three communities, namely, Hindus,
Muslims and 8ikhs, so much so that it was suggested that the Chenab
should' forma the: boundary. line for the .+ Punjab -dnd [that ‘the. outlying
digtricts -of the: Chenab/should go:to the North-West Frontmr Pravmca ?

The Honourable 8ir ll'rlpondra 8ircar: I have no lnforma.tlon at present
about it, as I did not think that this quesf.ton wbuld 4trisé” ort af" the
question put by Mr, Asaf Ali.

DIF ﬂluddin Ahmad: Will Government be pleased to gwe an oppor-
tunity to the Government snd the people of the United Provinces and . the
Punjab to express their view before they take action on the redistribution
of provinces?

" Yo ‘Honourable Sir erpqndu Sh'car W)j} the Honourable Member v
klndly repeat his question ?

Dr. ‘Zisuddin Ahmad: Will Govemment gma sn, op or tumty to the
Government and the people of the Upited Proyinoces. anE of the Punjab
to express their opinion before any actlon is taken on the redistribution.
of 'the provinces as contemplated in this question ?
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The Honourable Sir Nripendrs Sirear: It is always open to them to
make any representation they think worth making.

~ Sardar Sant 8ingh: Are Government prepsred to take into considera-
tion the question of the redistribution of the Punjab?

The Honourable Bir Nripendra 8ircar: I submit, Bir, that question dues
not arise as & supplementsry question to the question put by Mr. Asaf Ali.

Mr. M. Ananthassyanam Ayyangar: Is there any proposal before the
Government of India for the redistribution of all the provinces of India
on a linguistic basis ?

The Honourable Sir Mripendra Sircar: I am not prepared to answer
that question unless notice is given.

DirreRENOE IN Pay oF THE PERSONNEL OFFIOERS ON THE SOUTH INDIAN
AND THE MADERAS AND SOUTHEEN MAHRATTA RAILWAYS.

156. *Mr. Y. V. @iri: (a¢) Will Government be pleased to state whether
it is a fact that the Personnel Officer on the South Indian Railway is.
employed on the lower scale of pay, whereas on the Madras and Southern
Mahratta Railway, the Personnel Officer is on a scale of pay carrying

practically double the emoluments received by the corresponding officer on
the South Indian Railway?

(b) Will Government be plessed to give full detsils of the differemnt
duties performed by the I’ersonnel Officers on the above-mentioned two
Railways to justify the difference in their scales of pay?

Mr. P. R. Pau: Full details of the reasons for sanctioning these posts
are contained in g memorandum placed before the Standing Finance Com-
mittee for Railways on the 9nd February, 1084, which will be found on
pages 17-19 of Volume X, No. 6, of their proceedings, to which I would
refer my Honourable friend.

Mr. V. V. @irl: Is the Honourable Member aware that this Speoial
Officor had no previous railway experience when he wes appointed, and
that he was recruited straight from the race-course?

Mr. P. R. Rau: I think, Sir, I answered certain questions on this
subject in this House during the last two years. 1 believe the Honourable
Member is referring to the Personnel Officer of the Madras and Southern
Mahratta Railway. If so, I believe he had no speeial railway experience
before he was appointed.

RETENTION OF A LARGE NUMBER OF PERSONNEL OFFICERS ON THE NORTH
« WeSTERN RaAfLwAY. '

157, *Mr. V. V. Girl: Is it a fact that the Railway -Retrenchment
Bub-Committee recommended against the present large number of Per-
sonnel Officers on the North Western Railway, and if so, will Government
be pleased to state what action they have taken on thig recommendation?
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Mr. P. R. Rau: The Cornmittee expressed the opinion, that an orga-
nisation like that on the North Western Railway was unnecessarily ex-
travagsnt. The question of personnel organisation on Indian State Rail-
ways whs orie of thoke reférred to Mr. Pope, during his recent investigation
and his opinion was different. The whole question is at present under
consideration.

Mr., M. Ananthasayanam Ayyangar: Muy 1 know, 8ir, what are the
other recommendations of the Railway Retrenchment Sub-Committee
which have beéen given ‘effect to?

Mr. P. R. Rau: The action taken by the Government of India wus ex-
pliined in a memorandum which was placed before this House and which
wns circulated with ‘the Budget, 1 think, in 1932,

RE-EMpLOYMENT OF RETRENCHED STAFF oN STATE RAILWAYS.

158. *Mr. V. V. @iri: (a) Will Government be pleased to state the
number of persons who have been re-employed after retrenchment in 1981
on the different State-owned Railways in Indlia, and the number of ‘persons
still on the waiting lista?

(b) Hag the attention of Governmert beeén diaiwn to the fact that there
has been recruitment of staff on various Railways, and if so, will Government
be pleased to state the number of men who have been appointed newly
without ‘previous railway experience on different Indian State-owned
Railways?

M. P. B. Rau: I have called for information and will lay a reply on
the table of the House in due course.

Dr. Zistddih Ahtsd: May I draw the Honourable Member’s atten-
tion to the last part (b) of this question in which it is asked: ‘‘and, if so,
will Government be pleased to state the number of men who have been
appointed newly without previous railway experience on different Indian
State-owned Railways'’, I suppose it will apply to all the first appoint-
ments ?

_ . P, ?. Rau: I think my friend wants to know whether people who
are Hot on the wﬁi'itih'g_ﬁst have been appointed.

Prof. N. G. Ranga: May I know how soon the Honourable Member
expects to get his reply?

M. P.R. i&ﬂ_: T'am not in a position to say that.

Mr, 8. Satyamurti: May I kncw if the Government accept the palicy
of giving the first preference to all retrenched men in all fresh appoint-
menl: ?

Mr. P. R. Rau: Yes, Sir; orders have been issued to that effect.
Prof. N. G. Ranga: Is it not a fact that, in vei-y‘many cases when

promises have been held out that information would be called for and
laid on the table, no information was actually laid on the table?
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~ Mr, P. R. Rau: It is not & fact, Sir. caaT AT M

D, lemldi.n Ahmad: Ig it a fact that the Ra.llway Board have made &
rula that no fresh men should be appointed unless they have some relative
already working in the Railways?

Mr. P. R. Rau: I am not aware of any such rule.
RAILWAY CAPITAL EXPENDITURE AND ESTIMATED AMOUNT TO BE PAID TO
Ramuway LaBour 1IN INDIA.

159. *Mr, V., V. @irl: Will Government. be pleased to state exactiy
the amount of railway capital expenditure proposed to be incurred in
1985-86 and the amount of wages bill that is estimated to be paid to
railway labour in India out of the proposed total expenditure on capital
programme?

/ :
Mr, P, R. Rau: The programme ss finally approved by the Standing
Finance Committee for Railwaye, a few days ago, amounts to 15 crores.
As regards the second part of the question, 1 am endeavouring to
obtain an estimate from the Railway Administrations' and will lay s state-
ment on the table in due course.

Mr. M. Ananthagsayanam Ayyangar: What is the annual interest that
will have to be paid on it, and how is it to be raised?

Mr. P. R. Rau: It is rather a complicated question, 8ir, It is-the
average rate of interest at which Government sre borrowing since 1916-17.

Mr. 8. Satyamurti: How much of these 16 crores. will be -spent on
materials purchased and manufactured in India, and how much on mate-
rials purchssed and manufactured outside India?

Mr. P. B. Rau: Most of it, Sir, will be spent on materials purchased
and manufactured in India, but if my Honourable friend wants accurate
information, I shall be able to give it to him after enquiry.

Mr. 8, Satyamurti: Do Government accept the policy t'haf. 8k fa.r as
possible, this expenditure should be incurred on materials purchased or
manufactured in India? o . =

Mr. P. R. Rau: My Honoursble friend might refer to the Stores Pur-
chase Rules, a copy of which is in the lerary of  the House, bus rthe
Honourable Member’s summary of that policy is more or“less correct.

Mr. M, Ananthasayanam Ayyangar: What is tbe source from 'r"uch
they proposed to raise the 15 crores?

Mr. P. R. R&u: Source? ]1) loans, .8ir. . B Y <
Prof. N. G. Ranga: Raised where? R L

(No answe}.) .
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RE-EMPLOYMENT O0F GREAT INDIAN PENINSULA RATLWAY BTRIEERS.

160. *Mr, V. V. @iri: (a) Will Government be)pléaséd ta: state -the
number of Great Indian Peninsula Railway ex-strikers of 1980, who are
still in the first and second waiting lists, respectively?

(b) Will Government be pleased to state the number of Great Indian
Peninsula Railway ez-strikers who have been retrenched after re-
employment ? o

(¢) Will Government be pleased to.state what progress has been secured
in arranging inter-railway transfers for the ‘re-employed Great Indian
Peninsula Railway strikers, mentioned on page 69 of the proceedings of the
third half-yearly meeting between the Railway Board a.nd the All- Indla'
Railwaymen's Federation? T

Mr. P. R. Rau: The information is being collected and will be p]aced
on the table in due course. i

Starr CoMMITTEES OF THE BURMA RAILWAYS::

161. *Mr. V. V. @iri: Is it a fact that there were no Staff Committees
on the Burma Railways hitherto and that only recently after the consti-
tution of Burma Railway Employees’ Union, the Burma Railway Adminis-
tration has started Staff Gommlttees on that Railway? ~

Mr. P. R. Rau: Welfare Committees were introduced on the Burma
Railways by the Agent, Burma Railways, some -time abeut Reptenber,
1934. Government are not aware when the Union referred to was started.

Mr. V. V. @Girl: Is the Honourable Member aware thet the Reyal
Commission on ILabour have made observations to the effect that
generally these Staff Committees come into existence only when the Unions
are constituted ? L )

Mr. P. R. Rau: T am afraid, 8ir, my knowledge of the Committee’s
recommendations is not as detailed as that of my Honourable friend.

Prof. N. G. Banga: Is there any competition between the Staff Com-
mittees and the regular Unions on any particular Railway?

Mr, P. R, Rau: T am afraid I did not quite cateh the ‘poing of
the Honourable Member’s question.

Prof. N, G, Ranga: Ts thers anv competition in work between the
Staff Committees appointed by the Railways and the regular Trade Unions ?

Mr. P. B. Rau: If my friend mesans by competition* the competifion
for increasing the welfare of the workers, I hope there is.

Prof. N. G. Ranga: Is any attempt being made’ by ‘the Btaff Com-
mittees to kill the activities of the ‘I‘rade Unions ? '

Mr, P. R. ‘Rau:! T don"t think so.



688 LEGISLATIVE ABSEMBLY, [12re Fes. 1935.
ImporTATION O¥ XD Crass l.ocoMoTIVES By THE SourTH INDIAN RAiLway.

162. *Mr. V. V. Girl: Wil Government be plessed to state whether
XD class locomotives were recently imported by South Indian Railway,
and il so, will Government be pleased to state the exact cost incurred in the
purchase ot these locomotives?

Mr. P. R. Rau: A contreet has been let in England by the South
Indiun Railway for the supply, during 1934-85, of three XD class locomo-
tives. The exaot cost of these locomotives is not available yet. 1t is,
however, estimated that the total oost of these locomotives, delivered in
India, will amount to about Rs. 3,85,000.

Prof. N. G. Ranga: May 1 know, Sir, if any attempt has been made

in this country to manufacture these locomotives ?

Mr. P. R. Rau: There are no facilities for the manufacture of locomo-
tives in India at the present moment.

Prof, N. G. Ranga: Is the Honourasble Member aware that at onc tizae
an nttempt was made in Ajmer Workshops to manufacture these locomo-
tives and one or two,—I am not quite sure about the number,—~but some
locomotives were constructed there?

Mr. P. B. Rau: Metre Gauge locomotives are even now coanstructed
at Ajmer, but the question refers to Broad Gauge locomotives.

An Homouwrable Member: Is it not a fact that the Pope Committee
recommended that no more locomotives should be imported ?

Mr, V. V. Giri: Will Government be pleased to state whether there
are already surplus locomotives on the Rsilways and whether there is no
necessity for purchase of more locomotives ?

Mr. P. R. Rau: These locomotives were required for the Shoranur-
Cochin Railway which was recently converted to Broad Gauge,

Prof. N. G. Ranga: Does the Honourable Member contend that {here
is no workshop in India which is capable of manufacturing these lpoomo-
tives ?

Mr. P. B. Rau: Yes, Bir; that is my comtention.

Prof. N. @G. Ranga: Will Government be prepared to consider the
possibility of making the necesssary arrangements for manufacturing these
locomotives ? :

Mr. P. R. Rau: If my Honourable friend has any scheme in view,
I am quite prepared to consider it.

Mr. 8. Satyamurti: Will the Honourable Member answer the  question,
a little more seriously? Have Government considered any scheme far
manufacturing these locomotives in India? Will they consult their own
experts in the matter, and place their reports before this Howse? -
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Mr. P. R. Rau: Does my friend suggest thet Government should
undertake the manufacture of these locomotives in India ?

Mr, B, Satyamurtl: 1 suggest, Sir, that Government should teke expert
advice from their own experts, and consider the possibility of manufac-
turing these locomotives in India. And may I ask the Government if
they will take any steps in the matter at all?

Mr. P. R. Rau: Sir, in the last Session of the Assembly, or in Febru-
svy last, it was stated by the Honourable the Railway Member that Gov-.
ernment were undertaking an investigation as to the possibility of rail-
ways starting the manufacture of locomotives for themselves. The inves-
tigation is unfortunatelly not yet complete.

Mr. §. Satyamurti: At what stage is the investigation, and when do
Government expect to complete the investigation?

Mr, P. R. Rau: A report has been received from the officer who was
placed on special duty for the purpose, and that is heing considered by
the Railway Board. '

Mr, 8. Satyamurti: In view of the fact that soma crores of rupees are
going out of the country on this matter, will Government expedite the
manufacture of locomotives in this country?

M. P. R. Rau: Government will expedite consideration of the report,
but I cannot promise that they will expedite the construction of locomo-
tives.

Mr, S. Batyamurti: Is it impossible?
Mr. P. R. Rau: It is not impossible, it is 8 question of cost.

Mr. M. Ananthasayanam Ayyangar: What is the comparative cost of
these engines that have been brought out from England and the cost price
of those engines in Geermany and other places?

Mr. P. R. Rau: That, T am afraid, is a hypothetical guestion.

Mr. M. Ananthasayanam Ayyangar: As regards the cost of these engines
which have been imported, have Government investigated as to at what
price those verv engines sell in Germany or any other place where such
locomotives are manufactured?

Mr. P, R. Rau: So far as T am aware, the contract must have bech
placed after calling for tenders, but since this question relates to a
Company-managed Railway, T cannot say definitelv.

Prof, N. G. Ranga: As regards the locomotives the manufacture of
which has been possible in this country. will the ;E'onournble_ Member
inform the House as to how many of such locomotives are _hmng manu-
factured ir this country and how many of that type are heing imported

from abroad? .
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Mr. P. B. Rau: | am afraid I must have notice of that Yuestion.

Mr. President (The Honourable Sir Abdur Rahim). It is not possible
for any Honourable Member to remember all those details. -

LesvE RESERVE ror EAom CATRGORY OF EMPLOYMENT ON BTATE RATLWAYS.

163, *Mr. V. V. Gil:- Will Government be pleased to state the exact
percentage of leave reserves for each category of emplovmant sanctioned
on each State-owned Railway?

Mr., P. R, Rau: I have called for the information required and will
lay & reply on the table of the House in due course,

ABSENOE OF RULES REGULATING LEAVE RESERVE ON THE BoMBAY, BARODA
AND CENTRAL INDIA RAILWAY.

164, *Mr. V. V. @iri: Are Government aware that on the Bombay,
Baroda and Central India Railway, the Administration informed the Union

that no Kules regulating leave reserves have so far been promulgated on
that Railway?

Mr, P. R. Rau: Government understand, from the Agent, Bombay,
Baroda and Central India Railway, that the Emplovees Union wished to
be informed of the rules in force with regard to leave reservees of all cate-
gories of workers and were informed that no such rules exist,

He has, however, added that relieving staff is of course sanctioned and
exists where necessary.

Mr V. V. Giri: Have the Railway Board given any general instructions
in the matter of leave reserves on the .Railways?

Mr. P. R. Rau: I do not think that the Railway Board are in a posi-
tion to issue instructions of that sort to Company-managed Railways.

Mr. V, V. Giri: But they have given instructions to State-managed
Railways?

Mr. P, B. Rau: I should like to have notice of that question,

PUBLIOATION OF THE ANNUAL ADMINISTRATION REPORT OF INDIAN RATLWAYS,

]6.). *Mr. V. V. @irl: (a) Will Government be pleased to state when
they propose to publish the Annual Administration Report of Indian Rail-
ways for 1983-34?

() Do Government propose to make arrangements for {he issue of
the Annuul Administration Reports for Indian Railwaye at least four weeks
in advance of the Railway Budget discussions to facilitate caveful study of
the said Reports by the Members of this House?
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Mr. P, R. Rau: (a) Volume I of the Annual Administration Report on
Indian Railways for 1983-84 was published on the 10th January and Volume
IT on the 24th January, 1985.

(b) Government realise the importance of publishing this report as early
as possible and make every endeavour to do so.

Mr. M. Ananthasayanam Ayyangar: Will Government be pleased to
circulate copies of these to all the Members of this House?

Mr. P, R. Rau: If any Honourable Member wishes to have a copy
he has only got to apply to me, and 1 will readily give him one.

Prof. N. @. Ranga: Will the Honourable Member onsider the dosir-
ability of circulating copies of all these of his own accord wmong the Mem-
bers of the House?

Mr. P. R. BRau: Government do not consider it necessary, bub, if any
Honourable Member is sufficiently interested in it, he has only to ask
me for a copy.

Prof. N. G. Ranga: Since s perusal of this report is of the greatest
importance and necessary for a proper consideration of the budget pro-
posals to be placed before this House, does not the Honourable Member
realise the unreasonablenesa of his reply?

" Mr. President (The Honourable Sir Abdur Rahim): That question
cannot he put.

Prof, N, G. Ranga: Or does he not realise the necessity of eciroulating
those copies to the Members of this House? (Laughter.)

(No snswer,)

PaymexT oF LiFre ASSUBANCE PrREMIA FROM PRrROVIDENT FuUxp
CONTRIBUTIONS BY THE BURMA RATLWAY STAFF,

166. *Mr. V., V, Giri: (a) Is it a fact that the Burma Railway Agent
has recommended to the Government of India that under certain conditions,
the railway staff might be permitted to make withdrawals from either
provident fund assets or to use provident fund contributions to effect an
insurance, but that no orders on the subject have vet been passed by
Government ?

() Will Government be pleased to state whether it is a fact that the
Burma Indian Chamber of Commerce have represented to the Agent,
Burma Railways, to permit rvailway employees to pay their life assurance
premia from the provident fund contributions just as other employees of
Government and semi-public bodies who are required to contribute to the
Provident Fund ?

(¢} Will Government bhe pleased to state what action they propose to
take in regard to the above representation?

Mr, P. R. Rau: (a) The reply to the first part of the question is in the
affirmative and to the second part in the rogative.
(b) The Agent of the Burma Railways has not referred in any letter

$o any such representation. .
3



608 LEGISLATIVE ASSEMALY. . [12re Fes. 1085.

- {¢) Government have informed the Agent that in their opinion to allow
subscribers to the State Railway Provident Fund $o withdraw their con-.
tributions for insurance policies would not gemerally be in ihe interests.
of the staff, especially of the subordinate staff. The Provident Fund accu-
mulations of the staff are often their sole navmgs, and there is serious
danger of their losing them by taking up policies in unsound insurance com-
penies. In the opinion of Goverament it would mot be easy for the major-
itv of the subordinate staff te distinguish between insurance companies
menaged on sound lines and others, and, consequently, it is desirable
that they should be protected against the latter.

Mr. M. Apanthasayanam Ayyangar: Have Government any objection
to set out a list of such insurance companies as in their opinton are finan-
«ially sound and good?

Mr. P. R. Baa: No, 8ir. - They do not propose to issues such & list:

FULFILMENT OF THE CONDITIONS PRESORIBED BY THR WASHINGTON Hovums
AND GENEVA WEEELY REST CONVENTIONS.

167. *Mr. V. V. Girl (¢) Wil Government be pleased to state
whaether it iz a fect that in the Annual Report under Article. 408, of ' the
Treaty of Peace of Versailles, submitted by the Government of Indis to the
International Labour Office, it has been stated that ‘‘the Government of
Indis has not received from the organisation of employers or workers
concerned, any observations regarding the practical fulfilment of the condi-
tions preseribed by the Washington Hours, and Geneva Weekly Rest
Conventions’’, ‘and if so, will Gevernment be plessed to state whather they
are prepared to substantiate this statement?

(b) Will Government be pleased to lay on the table a copy of the full
text of each of the Annual Reports submitted by the Government of India
to the International Labour Office on the measures teken to give effect to
the provisicns of the Conventions to which India is a party, and will Gov-
ernmant be pleased to lay a statement on the table regarding the action
taken by them in regard to each recommendation ‘and reselution adopted
by various International Labour Conferences since 19197

The Honourable Sir Frank Noyce: (a) The words in quotation marks
in the Honourable Member’s question do not appear in that form in any
report sent by the Government of India. The actual statements on this
subject contained in the last reports are laid an the table. The statements
are correct. I have ascertained that in previous years references have becn
made to.the subject of implementation of the Washington Hours Con-
vention at meetings, between the Railway Board and the All-India Rail-
waymen’s Federation but I do not think the discussions at these meet-
ings, the minutes of which are not submitted to Government,. can he re-
varded as observations of the kind contemplated in the reports to which
the Honourable Member refers.

(b) T am afraid I cannot accede to the Honourable Member's first re-
quest. The bulk of the reports # such that the cost of #iseir Yeprodmstion
and printing would be entirely incommensurate with the results to be
obtained, particularly as the reporte wpuld frequemtly be obscure withoud
other documents and relate to matters on which information is generally
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easily gecessible elsewhere. I lay on the table the statement desired in
respect of the Recommendations adopted by the International Labour Con-
ference. No record has been maintained of action taken on the various

Resolutions.

Batract from the Anmual Reports for the Year enmding the 30th September 193§,
' under Article 408 of the T'reaty of Versailles.

[ ] ] LJ L L ] - -

(]3 Draft Convention limiting hours of work in industrial undertakings to eight in
the day and forty-eight in the week.

“The (lovernment of India have not received from the organisations of amployers
or workers concerned any ohservations regarding the practical fulfilment of the cendi-
tiond prescribed by the Conveuntion or the %plioation of the national law implementing
the Convention. A complaint made by the Workers' Delegate to the 18th Session of the
International Labour Conference regarding the sp?liutiun of the Indian Railways
(Amendment) Act 1830 is now under examination.'

* * » - . »

(2) Draft €onvention oconcerning the application of the weekly rest in industrial
ondertakings.

‘“The Government of India have not received from the organisations of employers

or workers concerned any observations regarding the practical fulfilment of the condi-
im ribed by the Convention or the application of the national law implementing
e Convention."

Statement showing the Recommendations adopted by the International Labour Canfer-
ence since 1919, and the action taken oh them by the Government of Imdia.

Seesion and year, B;;ial Brief title. Action taken.
0.
[ 1 TUnemployment . In pursuance of a resolution adopted
by the Indian Legislature in 1921

the Recommendation was examined

in consultation with Local Govern-

ments. It was found that in the

conditions then obtaining in India

; no action was necessary.

2  Reciprooity of Tteat- No action has been considered neces-

ment. sary since legislation makes no

distinction detrimental to foreign
warkers.

) 3  Anthrax Prevention In pursuance of a resolution adopted

First, 1919 . 4] by the Indian Legislature in 1821

Government took steps to amend

the Indian Factories Act, vide

Bection 38-A of the Act of 1011.

Section 33 (4) of the Factories Act,

1934 now empowers the Governor

General in Council to make rules

for the protection of factory

workers employed on an operation

which exposes them to a eerious

risk of bodily injury, poisoning or

disease.
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Serial Brief title.
[ No.

1

“Action taken.

First, 1919—ocontd4

Second, 1920

Third, 1921 .4

Fourth, 1022

4 Lead Poisoning
{Women and Child-
ren).

5 Labour Inspection
(Health Bervices).

8  White Phosphorus .

7 Hm.l.l‘l of Work (Fish-
ng).
8 Kou.l's of Work (In-

land Nawsntmn)
9 National BSeamen's
Code.

10  Unemployment In-
surance (Seamen),

11  Unemployment (Agri-
culture).

12 Childbirth (Agrioul-
) ture).

18 Night Work of Wo-
men ( culture).

14 Night Wﬁu'grll;:l of Chil-

’ dren and Young
Persons (Agriocul-
ture).

16 Vocational Elduoa
tion ( oulturs).

16  Living 1ﬁg(?ondltlonl
( culture).

17 Boci Insurance
(Agriculture).

18 Weekly rest (commerce)

19  Migration Btatistios

In pursuance of a resolution adopted
by the Indian Legislature in 1921
the Indian Factories Act, 1911 was
amended, vide SBection 19B. Bec-
tion 33 (4) of the Factories Aot,
1934 now empowers the Governor
General in Council to make rules
for the protection of women and
children employed in factories
on any operation which exposes
them to a serious m.k of bodily
injury, poisoning or

In pursuance of a resolution udopt-ocl
by the Indian Legislature in 1921
the Recommendsation was com-
municated to Local Governmenta
with the recommendation that
they should take steps to give effect
to its lprovusmns to the full extent

Thmlwmoe of India to the Berne
Convention of 18906 on the prohi-
bition of the use of white phospho-
rus in matches was communicated
in 1919,

The Indian Legislature resolved in
1921 that no action be taken.

Ditto.

Ditto.
Ditto.

The Recommendation was passsd on
to Local Governments for such
action as they might consider
necessary.

The Indian Legislature resolved in
1923 that no action should be taken
to seoure its enforcement.

Ditto.

Ditto.

Bee remarks againat item 11.
Bee remarks against item 12.
Bee remarks against item 12.

In per of & resolution of the
Indian Legislature adopted in 1923
the recommendation was forwarded
to Local Governmente for any
action which they might consider
desirable.

The Government of India supply the
information required by Part I of
the Recommendation so far as it is
available.
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Brief title. Action taken,

Fifth, 1923 .

Bixth, 1924 .

Beventh, 1025

Eighth, 1026

Ninth, 1026

J'

.

21

22

23

24

25

26

27

Labour Inspection . The Recommendation, which con-
forms closely to the accepted
principles of factory administra-
tion in India, was brought to the
notice of Local Governmenta,

Utilisation of Spare Forwarded to Looal Governments
Time, for consideration,

Workmen's Compen. Considered by the Indian Legiala-

sation (Minimum ture in 1826. In 1928 the recom-

Boale). mendation was brought to the
notice of Local Governments in
connection with the pﬂ'oPoned Te-
vigion of the Workmen's
pensation Act, 1923, The .Aet has
sinoe been revised.

Workmen's Compen- Considered by the Indian Legislature
sation  (Jurisdio- in 1926, No action was recom.
tion), mended,

Workmen’s Compen- Considered by the Indian Legislature.
sation (Oooupation- The Workmen's Compensation law
ol Diseases), in India conforms to the principles

.embodied in the Recommenda-
tion.

Equality of Treat- Considered by the Indian Legislature
ment (Acoident  The Indian Workmen’s Compensa-
Compensation), tion law makes no discrimination

against foreigners,

Migration (Protece The Indian Legislature adopted re.
tion of Females at solutions in Beptember 18928 re-
Sea), commending acceptance of the
Recommendation, The Indian
Emigration Act, 1922 as amended
by Act XXVII of 1827 gives
B:war to the Governor General in
uncil to appoint qualified women
to assist emigrant women and
girls on board an emigrant ship
when neceasary.

Repatriation (Bhip In Beptember 1927 the Indian Legis-
asters and Ap- lature resolved that the acceptance
prentices). of the Recommendation should be
considered at a later date when
the amendments necessary to bring
the exiating law into conformity
with it had been further examined
in consultation with the parties
intereated. This examination how-
ever, showed that an amendment
of the Merchant Bhipping Law
wWas nec ; but further action
has been deferred pending the
amendment of the corresponding
English law.
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Session and year, Bﬁrial Brief title. Astion taken,
. 0.

Ninth, 1928—conid 28 Labour Inspection Acoepted subject to the anation
(Sesmen), that the term ‘‘ vessels flying the
national flag' is understood as
meani ‘* vessels registered in
British India ™.

Teath, 1087 20 Bickness Insndexmes . The Indian Legislature resolved in
- : . 1828 that the Recommendation
should not be accepted.

Eleventh, 1928 30 Minimum Wage-Fix- The Legislative Assembly adopted
ing Machinery, resolution in January 1930 that
the recommendation should not
be ancelg&od pending the report
of the Royal Commisgion on La-
bouwr, The Commission recom-
mended that “steps should be
taken towards the setting-up of
minimum wage-fixi machinery
in the Assam plantations, if prac-
ticable and that a survey of
conditions in other selected indus-
tries should be undertaken with
a view to ascertain the need and
the practicability of instituting
such machinery., These recom.
mendations have been forwarded
to Local Governments for such
- action as they may consider neces-
sary.

[ 31 Preventionof Indus- The Indian Legislature resolved in

trial Accidents. 1930 that the Governor General

should examine the possibility of

giving ellect to the Recommenda-

tion. After examining the Re-

commendation in consultation with

the Local Governments, Govern-

ment made statements in both

her 103 Iditlth: Le;ﬂ:latmo:tn f h-

1 . ; at as the of the

Twelfth, 1929 1 Royal Commission rzlr: Labour

covered the same ground as the

Recommendation, the Government

of India proposed tu proceed with

the oonsideration of the latter

simultaneously with the former

and to give effect to it as far as
may be practicable.

L32' 'Powalr Driven Ma- Placed before the Indian Legislature
chinery. in March 1930. No action was
recommended.
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Bession and year. - Serial Beief title. Action taken.
oo No. \
[ 33 Protection agaimst Thase récominendations as well as
Acoidents (Dockers) the Draft (onvention to which they
Reciprosity, were attached were placed bofore
 the Indian Legislature in 193¢
in the form of a Ilesolution.
- Bubasijuemtly the Mnternstional
Labour Conference . reviged the
Dr atConvention and tha racoh\
mendation converning rect
The yuestion of ratifying
sadDraft Conventionand pwoepm
the recommendation , concernin
wnsultatlun of ampluyerl" and
. Woghkers' organisations adopted in
19 and the revised réfommenda-
Twelfth 1928— < tion eoncerning reciprooity adopted
- contd, m 1932, were submitted to the
’ L Legislature in the & &:1 of the
ian Dock Labourers-
Blll has been passed into law {'I‘bé
Indian Dook lahourers Act, 1938)
-and steps will Le taken in due
_course formally to ratify the Con.
vention and accept the reocommen.-
dst-mns nnd to give eficot to them.
84 Proteotion s ihtto. :
| - . Accidents (Dpcken)
Consultation of
L Organisations.
35 Forced Labour (In- Considered by the Indian Legislature.
’ direct Compulsion).  Local::Gonspnments: were asked in
Nevember, 1931, to.take such action
as may be necessary to give prae-
tical ettect, whether Ly leginlption
. or executive orders, to the views of
) the leg:dstum
Fourteenth, 1830 W 36 Yorced Lalour (Re- . Ditto,
ulation), -’ . .
37 Hours of Work The Indian Legislature renolved i
(Hotels, etc.). ll931 that the Recommendation
should not be acecepted. £
38 Hours of Work Ditto.
(Theatres, etc.).
L 39 Hours of Work _ . Ditto.
(Hospitals, etc.).
[ 40 Protection -ageimwt Bee remarks against itcm Nos. 33 and
Acocidents (Dockers) 34.
Reoiprocity..
. 41 Minimum Age (Non- The Council of State resolved in
8ixteenth, 1932 Industrial Employ-  December 1932 not to accept the
mant) Recommendation. An identical
resolution was adopted by the
Le.gilhtlw Assembly in Beptember,
42 Employment Agen- The In.dun Legislature resolved in
' ) oles. 1933 not to pt the Recc n-
Boventeem, 1983 . dation.
1 43 lavalidity, Old-Age Ditto.
| snd Survivors' In-
L surgnce.
Eighteenth, 1934 . 44 Unemployment Pro- Under consideration.

vision.
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Mr. V. V. @Giri: Are not the Railway Board a branch of the Govern-
ment of India, and a complaint by the Indian Railwaymen’s Federation
to the Railway Board a complaint to the Government of India?

The Honourable Sir Frank Noyce: No-
ABRANFEMENTS MADE FOR TRANSPORTING PILGRIMS FROM [RAQ TO HEDJAZ.

168. *Mr. Ahmed Ebrahim Haroon Jafter: Will Governmeni please
state whether any monopoly is granted for transporting pilgrims from
Iraq to the Hedjaz, and if 8o, on what terms and to whom? Isit s
fact that the motor transport charges fixed by the Company enjoving
the monopoly are much higher as compared with other transportation
companies who carrv passengers to Damascus, Palestine and Suez?

Mr H. A. ¥. Metcalte: The Government of India have no definite
information regarding the grant of a monopcly for running a motor trans-
port service between Iraq and the Hedjaz. They have been informed that a
joint Iraqi and Saudi Commission has been formed with a view to inspect-
ing and crganising pilgrim route from Najaf to Medina, but it is understood
that no scale of charges has vet been fixed. Reports indicate that it is
most improbable that any such route will be organised in time for pilerims
wishing to proceed by land for this vear’s pilgrimage.

Mr. Ahmed Ebrahim Haroon Jafter: T am afraid I could not follgw
anvthing which the Honourable Member read out. May T roquest him
to repeat his answer?

Mr. H. A. P Metcalfe: Mr. President, if vou are able to hear when I
address vou, I think it should be all right.

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member is sitting behind him (Mr. Metcalfe) and hence his difficulty.

S Mr. Ahmed Ebrahim Haroon Jaffer: May I change my seat then,
Lir?

Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
Government will not mind repeating the answer.

Mr., H A. ¥, Metcalfe: I shall have no objection. Bvt should I
address you or the Honourable Member?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member may address the Chair, but turn round and face the Honourable
Member (Mr. Haroon Jaffer). (Laughter.) '

llr.. H, A. F. Metcalfe: The Government of Indis have no definite in-
formation regarding the grant of a monopoly for running a motor trans-
port service between Iraq and the Hedjaz. They have huen informed
that a joint Iraqi and Ssudi Commission has been iormed with a view to
inspecting and organising pilgrim route from Najaf to Medina, but it is
understood that no scale of charges has yet been fixed. Reports indicate
that it is most improbable that any such route will be organised in time
for pilgrims wishing to proceed by land for this year's pilgrimage.
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Mr Ahmed Ebrahim Haroon Jafter: A supplementary question, Sir.
Will the Government of India take any steps in the matter to see that
the rates charged by the motor transport company are less than, or at
least similar, to those charged by other companies which carry passengers

to Damascus. Palestine and Suez?

Mr. H. A. ¥ Metcalfe: I may point out that it is somewhat diffi-
cult for the Government of India to take steps about a matter of this kind

in two foreign enuntries.

Dr. Ziauddin Ahmad: Will the Government of Indis communicate to
the authorities concerned thet it is the wish of the pilgrims from India
that those charges should be fixed in consultation with the Indian Gov-

erhment ?

Mr. H, A, ¥, Metcalte: It is impossible for the Government of India
to ask that charges of this kind in a foreign country should be fixed in
consultation with them. If any steps can be taken through His Majesty's
representatives in those icountries to ensure that the charges are not

excessive, those steps will be taken.

Mr. Ahnied Ebrahim Haroon Jaffer: How are the interests of the Indian
pilgrims to be safeguarded if the Government of India cannot do anvthing

in the matter?

Mr. H. A ¥F. Metcalfe: T did not say that the (Government of India
could not do anything: I said they could not insist on being consulte:d.
They will take any steps that may be posasible through His Majesty's re-
presentatives in those countries.

D1srosart, oF UnorarMeEp DEposirs BY PrnoriMs To HEDJAEZ.

169. *Mr., Ahmed Ebrahim Haroon Jaffer: (a) Will Government please

state:
(i) the amount of deposits of Re. 100 racoveredl- from each pilgrim
g:::ing to Hedjaz via Iraq during the years of 1920 to date;

(i) the amount of unclaimed deposits? .
(b) How do the authorities dispose of the unclaimed deposite?

Mr. H. A. ¥. Metcalfe: (a) (i) In 1929, due to there bein el
‘the part of the Iraq authorities in issuing regulations Iudzga: (:) grims
were not aware of the necessity for making a deposit. On their refusal
to make this payment, the Iraq authorities agreed to azcept, in its place
8 surety of Rs. 100 given by the British Consul, on behalf of the Govern.
ment of India, in each case. In all, 26 such sureties amounting: to
Rs. 10.900 were given for 109 pilgrims.

The Iraq regulations are only enforced for about three months dtmng'f i
the actual Haj pilgrimage season, and are not, thercfore. applicable to
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those t#avelling out of season. The number of pigrims who made deposits-
in ‘subsequent) years are as follows:

1930 1931 1932 1933
Ra, Rs. Rs. Rs.
48 21 78 16

(a) (i) Nil.
(b) Does not arise.

DispoSAL oF ESTATES OF PILGRIMS WHO DIE IN IRAQ.

‘170. *Mr. Abmed Ebrahim Hasoon Jafler: (a) Will Government please
‘state the total value of the estates of the pilgrims who died in Iraq from
1921 to 1988 and whose heirs could not be traced?

_ (b) How have the authorities disposed of or propose to dispoge of such
‘astate? . . ; SPORT O

- Mz, H. A. F. Metcalte: With your permission, Bir, I will answey
ports (¢) and (b) of this question together. The CGovernment of Indig
have no information as to how the estates of Indisn pilgrims dying in
Iraq were settled, before the appointment of the Protector of Indian Pils

grims in' Iraq, on the 1st December, 1028. The:figures since- 1939 me as
follows :

1929 1930 1931 1932 1033
Rs. Rs. Rs. Rs. Rs.
84 801 201 @4 s

The estates were, or are being, distributed to the heira through tha
Local Governments concerned. In case it is impossible to trace any next-
of-kin, the net proceeds of the estates are surrendered to the Iraq Gov,
ernment in accordance with the ruling of the Iraq Ministry of Justice.
So far, the nét proceeds of two estates have been surrendered to the Iraq
Government, the exact amount of which is not known to the Government
of India.- :

Mr, Ahmed Ebrahim Haroon Jafler: Is there any possibility of g;n' L
any share for the Government of India?

Mr, H. A. ¥ Metcalfe: No.
HeLP GIVEN TO PILGRIMS BY THE PoRT HaJ COMMITTHES.

171. *Mr, Ahmed Ebrahim Haroon Jafler: Will the Government of
India state whether the pilgrims going on pilgrimages to Iraq or to the Hed)az
via Iraq are helped by the newly constituted Port Haj Committees?

Mr. G. 8. Bajpal: Yes, so far as it lies within their power. [ may,
however, state for the Honourable Member's information thal Port Haj
Committees have been established at three ports primarily for the pur-
pose of assisting pilgrims to the Hedjaz.

Mz, Abmed Ebrahim Haroon Jafter: What sre those three porte?

. G, 8. Bajpai: Bombay, Karachi and Calcutta.
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PiLARIMS 70 THE Hovx Civims oF IBAQ AND OTHER Iﬂms REPATRIATED
' T0 INDIA.

172. *Mr. Ahmed Ebrahim Haroon Jaffer: (a) Will Government pleaae
state :

() the number of pilgrims who went on pilgrimage to iha holy
cities of Iraq in the years 1921 to 1933;
(7)) the number of destitute bond fide pilgrims mpatnated to India?

(b) What was the expense incurred on the pilgrims referred to in part
(i) above and who paid the expenses? ;

(¢) How many Indians other than bond fidc pilgrims were rcputriated,
to India?

(d) What was the expense incurred on the pilgrims referred to in
part (c) sbove and who paid the expenses?

Mr. H. A. ¥. Metoalte: The Government of India have no consolidated
information prior to the appointment of the Protector of British Indian

Pilgrims in Iraq on the 1st December 1928. The figures from 1920 to 1988
are contained in the statement which I lay on the table.

Statement.

1929, 1030, 1931, 1932, 1933,

(a) () . 5123 3,920 3,066 3,375 3,768

{a) (ii) . 128 150 208 150 246% * This also includes
r‘o‘patrml:es other

than pil A,

() Rs. 17,501 7,357 9,520 6,149 10,483% ¢+ This also includes
oxpenditure on re.
patriates other than
pilgrima.

Theue expanoes were paid by the Government of India,
(©) ;] 5 8 This is included in

figure mentioned
under (a) (i¥) above,
(d) Rs. 375 424 248 338  This is included in

figure  mentioned
under (b) above.

These expenses were paid by the Government of Indis.

TrRMS OF THE OUDH BEQUEST ADMINISTERED BY His MAsESTY'S CONSULATE,
BAGHDAD.

173. *Mr. Ahmed Ebrahim Haroon Jafter: Will Government please
state:

(a) the terms of the Oudh Bequest administered by His Majesty’s
Consulate, Baghdad, and

(b) the yearly income, expenditure with details, and the surplus?
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-Mr. H. A. ¥, Metcalfe: With your permission, Sir, I will unswer ‘ques-
tions No. 173 and 174 together. The information is being collected ard
will be supplied in due course.

Mr. Ahmed Ebrahim Haroon Jafter: Will it be sup‘..pl;ied- to me?

Mr. H. A, F. Metcalte: It will be supplied to the House in the manner
directed by the Honourable the President.

TEBMS OF FATEH ULLAE KHAN'S ZINDIYAH BEQUEST.

t174. *Mr. Ahmed Ebrahim Haroon Jaffer: Will Government please
state :

(a) the terms of Fateh Ullah Khan's Zindivah Bequeet; and
(b) the yearly income, expenditure with details, and the surplus?

WATER DISTILLED AT THE KAMARAN QUARARTINE STATION.

175. *Mr. Ahmed Ebrahim Haroon Jafler: (a) Will Government please
state what is the cost of water distilled at Kamaran Quarantine Station
and what percentage of overhead charges incurred at Kamaran is included
in the cost?

{(b) Will Government please state the quantities of water distilled at
Kamaran Quarantine Station in each vear from 1915 to date snd the
quantities used

(7)) for pilgrims, '
(ii) for the staff at Kamaran Quarantine Station, and
(##7) for sale, with the rate at which it was sold and to whom?

Mr. @G, 8. Bajpai: The information asked for by the Honourable Mew:-
ber is not readily available, and Government consider that thc labour in-
volved in collecting it will be quite incommensurate with its possible value.

CUT IN THE SALARIES AND ALLOWANCES OF THE STAFF AT Kuumm
QUARBANTINE STATION.

176 *Mr, Ahmed Ebrahim Haroon Jaffer: Will Government please
state whether in view of the depression the salaries and allowances of the
staff at Kamaran Quarantine Station have been subjected to any cuts?
If so, what is the percentage? If not, why not?

Mr. @G. 8. Bajpal: No. The staff of the Quarantine Btation is paid
from the Kamaran Quarantine Station Fund, and the general orders effect-
ing percentage cuts in the pay of Government servants did not apply
automatically to them Moreover, it was considered that &ifious objee-
tions existed to the application of a general percentage cut in the case of
persons called upon to serve under the peculiar conditions which «btain in
this lonely island.

+For answer to this question, see answer $o question No. 173.
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Mr Ahmed Ebrahim Haroon Jaffer: What are those peculiar condi-
tionse ?

Mr, G. S. Bajpai: Loneliness and the absence of social amenities. If
that .is not sufficiently descriptive, I suggest to my Honourable friend to
pay o visit t: Kamaran.

PERSONS TRANSFERRED FROM HODEIDA TO KAMARAN QUARANTINE
STAaTION.

177. *Mr. Ahmed Ebrahim Haroon Jafter: Will Government please
state the number of persons transferred from Hodeida to Kamaran
Quarantine Station during the month of May last when there was war
between King Ibne-Saud and the Imam Yeman, etating separately
the number of:

(a) Britishers,
(b) British Indians, and
(¢) foreigners,
and what charge was made for their stay there? If none, why not?

Mr. H. A. ¥, Metcalfe: (a) Nil.

(b) Thirty-eight.

(c) 1247, consisting of 1,186 Arabse snd 61 Hadramautis. An
expenditure of Rs. 470 in all was incurred and it was met by His
Majesty’'s Government, the Government of India meeting only & third, in
accordance with the standing arrangement arrived at between His Majesty's-
Government &nd the Government of Indis in connection with the transfer
of the Political and Military control of Aden to His Majesty's Govern-
ment, in 1927.

INFECOTIOUS NATURE OF THE PILGRIM TRAFFIC.

178. *Mr, Ahmed Ebrahim Haroon Jafter: Will Government please
state whether it is a fact that pilgrim traffic is regarded as amongst the
most dangerous from the infective aspect and therefore need: speciai
legislaticn, international conventions, etc., and if so, what are the past
records in this respect?

Mr G. 8. Bajpai: In several of the countries from which pilgrims visit
the Hedjaz, plague and cholera are endemic. !3pecin) precautions have,
thercfore, heen considered necessary to prevent the cutbreak of infectious
diseases during the pilgrimage and their spread through the sgency of
returning pilgrims to other countries. Before the war, there were many
serious outbreaks of cholera in the Hedjaz during the pilgrimage, some of
which led to widespread epidemics in other countrias. No such serinus
outbresk is reported to have occurred during the post war period. There
was an epidemic of small-pox in the months of March and April, 1929,

DEATH OF ONBE SHAMBHU NARAYAN, AN UNDERTRIAL PRISONER IN AJMER.
179. *Mr. M. Asaf Ali: (a) Has the attention of Government heen drawn-

to a news item which appeared in the Hindustan Times of January 6th
1985, page 1, Iast column, under the head-line ‘‘Ajmer Arms Find''?
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(b) Tsita faot that Shambhu ‘Narayan, an undertriasl prisoner, was
found dead in his cell ? _

(c) Have Government made any inquiry as regards the exact cause
of his denth and if so, with what result? RO :

The Honourable Sir Henry Oraik: (g) and (b). Yes.

(c) A copy of the inquest report is laid on the table. The cause of
death was clearly suicide, but the motive is not known. The deceased
had been in jail for about one month and was produced in the Court of
the City Magistrate on Janpery 4, when he made po complaints.

Report. .

'The officiating Buperintendent of the Central Jail Dr. C. L. Anderson and myse
held the inquest today at 3 p.M. on the 5th January, 1835.

We both examined the dead body of the undertrial prisoner Shimbhu Narain wﬁich
war lying in the Mortuary attached to the Central Jail, Ajmer, and found the following
marks of injury on the ?ud body : : .

(1) Circular depressed mark going around the neck obliquely about the middle of
}.he neck with a large irregular mark of depression beneath t-hn right angle on the
ower jaw. P

(2) An abrasion at the base of the right big toe on its upper mrpr. .
(3) An abrasion over the left knee cap. T

- Wae also inspected the meparate cell occupied by the deceased Shimbhu Narain and
we found that to the West end there was -an iron door. A dhoti was tied hy one
wnd to the middle bar of the door. It had then been passed over the top bar and
brought forward. There was also A masonary berth six feet long about 24 feet wide
2 feet above the ground. The distance from the upper end of the berth 1o the
iran door where the knot was fixed to a bar was about 30" obliquely. The height of
the knot taken from the floor of the cell was ahout 37 :6” or 4 ft. Besidas this
there was no other article or furnitmre in the cell.

We examined three witnesses—(1) Raju Head Warder, (2) Abde Khan Warder and
(3) Dr. Bala Bux, sub-Assistant Surgeon attached to the Central Tail, Ajmer.

From the enquiry it appears that the undertrial prisoner was put in the weparate
cell at 6 P.M. on the dth January, 1835. Raju Head Warder who was on his round,
when the went at 7.25 p.M. to the cell oconpied by the undertrial prisoner Shimbhu
Narian, found him hanging by a dhoti from the top of the door which is at rhe back
of the cell. He at once informed sbont the matler to Jamadar Karan Bingh who was
at the gate. The Jailor was at once: called. They -opened the door of the cell and
went inside. Jamadar Karan Bingh lifted up the body and Raju Head Warder upened
the knot of the dhoti which was round the neck of the deceased. His left shoulder
was against the railing of the iron door and his feet were touching the ground. The
legs were hent at the knces and the knees were standing away from the ground about
& span length. The Post Mortem Report Exhibit P.-1 shows that the death of the
undertrigl prisoner was dug to fracture of the neck caused hy the deceased jumping
from the barth of his cell with a knot tied round his neck. We are also of opinion
::g?ldel‘il;g ?mtl the 'heiﬁht ofhthe h:lwr is not more than & ft. that the after

in s fatal jump drew his kmees u ‘a8 to allow the
and \ie hold thntJ de@?th was suicidal. P s the body to be suspended

The dead body has been handed over to the relatives and the .friends of the
fee:aud on the distinct understanding that they would not make any sort of iemons
ration. ' - ' '

(84.) C. L. Awprmsox, Lt.,

Offg. Buperiniendent,
Central Jail, Ajmer.

[

(8d.) E D. Mmums,
P . City Magistrate,
' First Class, Aimer.
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Py, M. Aguf Ali: Will the Honouwrable the Home amber kindly
énlighten ‘s as-to whether this jprisomer was provided - with a scaffold
indide his cell which he kicked off when he hanged himself?

The Motionrable 'Bir Minry Orelke: The Honourable Member will find
details us to the ‘way in which the prisoner committed suicide in the
inquest report which I have laid on she table. There wag no scaffold.

Mr. M. Asaf Ali: Is it a fact that he was found lying en the floor of the
cell, with one piece of dhoti tied to his neck and the other tied to one

of the doors or ventilators ?

‘Phe HMonourable $ir Henry Oralk: I would refer the Honourable Mem-
ber to the inquest report which I have la:d on the t&’nle

CasE oF oNn Bitac Riwm, AN ACCUSED I¥ +tHE BE¢owp LARORE CONSPIRACY
Casg,

180. ‘#8ir, ‘Bt YAl: () Will Government be pleased to state whether
Bhag Ram was an accused in the second Lahore conspiracy case?

(b) Was the case against him withdrawn because e got fits of un-
conciousness Auring the course of trial?

(¢) Was he after his discharge from the case l:apt. as a State-prisoner?

(d) What was his state of health when he was kept ss & State-prisoner?

(e) Is it not a fact that during this period he got paralysia 6f practically
the whole body and that he could not move his hands and legs?

(f) How many representations did his brother make for the discharge
of Bhag Ram on grounds of illness?

(m) What reply did Government make to these representations?

(M Ts it not a fact that Government did not reledse him until he was
on the verge of death?

(i) Did Bhag Ram die a day or two after his relense?

(/) Will Government be pleased to.state why Bhag Ram was kept as
s State-prisoner even after the Medical Board had reported that he was
seriously ill and could not even stand the trial ?

(k) Why did not Government relehsahim ok gnéunds .of illness when
Me brother made représeritations 40 them that Bhag ERam was swriously
ill in the jail?

The Honourable 8ir Henry Oraik:.(q) Yes.

(h) to (¢) and (k) to (;). He was medically exnmined several times
when he was an undertrial prisoner and the doetors were of opinion that
ha was suffering from functional (hyvsterical) paralvsis of hoth left limbs
and partial nnasthesia of the left side of the trunk and face. After
October, 1932, he had fits, whenever he appenred io court and could not,
therefore, be made to understand the procecdings agrinst him. Tn these
circumstances, the case against him was withdrawn, but. in view of his
dangerous terrorist activities, he was detdined an a State Prisoner in July,
1988. His case was examinéd bv two ‘Sessions Judges, who, after con-
sidérimg the thaterial before thern. were satisfied that he was a dangerous
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revolutionary terrorist and that his being et liberty would be a danger
to the peace of the State. He was not seriously ill at the time ot his
detention, and in fact medieal reports from November, 1988, to January,
1084, indicated some signs of improvement in his health. The report for
February, 1984, was also not unsatisfactory. Thereafter, his heaith began
to deteriorate. In April, 1984, he was transferred to the Rawalpindi
District Jail where a whole-time medical officer was available. The dete-
riorntion in the health of the State Prisoner, however, continued and he
was released on the 29th July, 1934. He died nearly & month later on
the 27th August.

(f). (g) and (k). Only one representation for the release of the State
Prisoner wag received from his brother. It contained a further request
that if the Government were not prepared to release him, he should be
transferred to the Mayo Hospital at Lahore, for radio treatment. This
transfer was effected and his brother was informed accordingly. In
November, 1933. the State Prisoner refused, however, to have further
treatment. He was not seriously ill when his brother mede the repre-
sentation referred to above and Lﬁe question of his release did not, there-
fore, arise.

Dr. T. 8. 8. Rajan: Do Government seriously think that thev are
absolved of all responsibility for a man who comes out of a prison and
dies immediately afterwards within a month’s time? The answer to
the question relates to & stetement that the prisoner died s month after
he was released, and that he had been seriously ill, though his illness
was diagnosed as being functional, and that he had been declared and
found to be unfit to be in jail; and do Government think that they are
absolved of the responsibility of having retained him in jnil and thus
accelerating his death by such detention ?

The Honourable 8ir Heary Oralk: There was no question of accelerat-
ing his death by detention. He was not found to be unfit to be, in prison
until he was released.

Dr. T. 8. B. Rajan: But he died a month after he was released. Was
not that the answer ?

The Homourable Sir Henry Oratk: I think the probability is that he

received much better medical attention in jail than he received aftar
he was released.

Pandit Govind Ballabh Pant: What was the age of Bhag Ram ?
The Honourable Sir Henry Oraik: I must ask for notice.

Pandit Govind Ballabh Pant: Is it a fact that he was never convicted
os a result of any trial by any regular Court?

The Honourable 8ir Henry Oralk: His trial was never completed in
this particular case. I cannot say as to his previous record, but in this
particular case the case against him was withdrawn, as I have explained.
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Pandit Govind Ballabh Pant: Ts it a fact that during all the time he
was confined as a State Prisoner, he was unable to move out of his bed ?

The Honourable Sir Henry Oraik: He was suffering from partial para-
iysis, and I think it was probably the case that he was not able to move,
but I rather think that that was not the case the whole of the time. 1
have said that there was one period when there was a certain improve-

ment.

Pandit Govind Ballabh Pant: Was he ever able to move out of his bed?
The Honourable Sir Henry Oralk: I cannot say for certain.

Pandit Govind Ballabh Pant: Why did not Government release him
when his condition deteriorated ?

The Honourable S8ir Henry Orﬂk: Government did release him when
his condition deteriorated.

Pandit Govind Ballabh Pant: Is it not a fact that his condition had
deteriorated long before his -relqase ?

The Honourable 8ir Henry Oralk: His heslth began to deteriorate
about April; he was released ubout the and of July.

Pandit Govind Ballabh Pant: Do Government realise. that they con-
tributed towards his premature death ?

The Honourable 8ir Henry Oralk: No, Sir.

RaLBASE OR TRANSFER TO ANOTHER JAIL oF MR. VipvA BHUSHAN AzaD,
A STATE PRISONER IN THE MUZAFFARGARH JAIL.

181, *Mr. Sham Lal: (¢) Will Government be pleased to state if Mr,
Vidya Bhushan Azad is a State-prisoner confined in the Muzaffargarh
Sub-jail ?

(b) Does the climate of Muzaffargarh suit him, and is he keeping good
health ?

(c) Are Government aware that Muzaffargarh is very far from Benares,
to which place Mr. Azad belongs, and that it is difficult for his relations

to bhave interviews with him occasionally?

{d) Are Government prepared to transfer Mr. Azad to some jail near
Benares ?

(¢) Are Government prepared to pay the travelling allowances of
Mr. Azad’'s relations who come to interview him ?

(f) How long has Mr, Azad been a Btate prisoner?

(¢) Is it a fact that Mr. Azad has been o State prisoner for u long
time and is not keeping good health? If so, are Government prepared

to consider his case for release ?
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The Honourable Sir Henry Oraik: (q) and (b). ¥es. - His weight has
increased by ten lbs. since his admission to the Muzaffargarh sub-jail.

(c) and (dj. The Government are not p_r_epg.rqd_ to transf_e; ‘him,

(¢) Nao. . . . ' i ’

it and (g). The Btate Prisoner has' been detsingd since Februarvy.
1983, and reports show that he ia keeping good- health. - The lust part of
{(g) does not, therefore, arise.

Mr. M. Asaf Ali: Can Government state why Mr. Vidya Bhushan Azad
is detuined now as a State Prisoner? What danger do they apprehend
fromm him now ?

The Honourable Sir Henry Oraik: No, Sir, I um not prepared to
disclose that information.

Mr, M. Asat Ali: Is it a fact that he was not convicted in the conspi-
racy case in which he was tried and that in fact he was acyuitted?

The Honourable 8ir Henry Craik: Yes, 1 believe that is correct.
Mr. M. Asaf Ali: On what grounds was he detained afterwards”

The Homourable Sir Eeenvy Oralle: Becanse his deteniion is in  the
interests of internal peace. (Laughter.)

Mr. M. Asat Ali: | am plad to know fwom. the Honouzable Member
that his detention is in the interests of intemal peace, but is thare any
"mmld for detaining him now? Have wvou had anyv reports about his

otivities in jail, or has he been well-bahaved all this time, or has he not ?

The Honourable Sir Henry Oraik: I must have notice nbout his beha-
viour in jail. Government src satisfied that his detention is necessary.

Pandit Govind Ballabh Pant: When was Mr. Azud s case Jast examined
by any judicial tribunal—bv any Judge of a High Court or by any person
possessing the qualifications of a Sessiong Judge?

The Honourable Sir Henry COralk: I caunot say on what date his case
was gn examined,—in fact T do not know of any such' examination.

Pandft Govind Ballabh Pant: Are not these cases periodically examined ?
The Honourable Sir Henry Orelk: Not by Judges of a High Court.

Pandit Govind Ballabh Pant: Was it examined by the Local Govemn-
ment recently ?

The Honourable Sir Henry Oralk: The cuses of all State Prisoners
are considered by the (Government of ¥ndiw evei-y six months in aecord-
ance with' the peovisions - of the Regu]nhon

Pandit Govind Bl.ll;bh Pant: When was Mr, Auda ease considered
by the Government of India last?
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The Monourable Sir Henry Oraik: If the Houourable Member will

uive me notice, 1 will ascertuin.
Pandit Govind Ballabh Pant: Is Mr. Axad a resident of the United Pro-

vinees !
The Honourable Sir Henry Oraik: Yes, 1 think he ig,

Pandit Govind Ballabh Pant: Cannot Government arrungs to have
him confined in one of the jails of the United Provinces ?

The Honourable Sir Henry Craik: 1 buve ulready unswered that point
in veply to the principal question.

Pandit Govind Ballabh Pant: May 1 know what are the difficulties?
The Honcurable 8ir Henry Oraik: There nre no difficulties, but Go-

vernment are not prepared to wrinsfer him.
Pandit Govind BaHabh Pani: Simply in » vindictive spirit ?

The Honourable Bir Henry Oraik: There is no question of a vindictive
spirit at all.

Mr. President (The Honourable 8ir Abdur Rahim): Next question.

A33E3SMENT WITH ExcIisE DurYy oF KHANDSARI §%GAR FAOTORIES.

182. *Beth Haji Abdoola Haroon: (a) Will Government be pleased to
state whether according to recent Sugar Excise Duty Act, 1934, Khandsari
Sugar Factories are being assessed with Excise Duty, and if so, how many
of them have uptil now been registered and assessed ?

(h) Will Government be pleased to state how many Khandsari Bugar
Factories have been registered under the Sugar Excise Duty Act, 1984,
during the years 1934 and 1935, and what amounts of Execise Duty have
been recovered from each?

{c) Will. Gowernment be pleased to state whether there are certain
Khandsari Bugar factories which do not come under the definition of
Buzur Excise Duty Act, 1884, and from which Govarnment cannot collect
Excise Duty? If so, how many are they, to what province does each of
them belong, and what quaentity of sygar does each of them produce?

Wr. A. J. Raisman: The information is being collected and will be laid
on the table of the House in due course.

PREVENTION OF THE Export oF FoRreigN RICE INTO THE MADRAS
PRESIDENCY.

183. *Dz. T. 8. 8. Rajan: (a) Will Government be pleased to state if
"any reprasentations. have been made by the Madras Government and by
the land-owners of the Madras Presidency, to prevent the increaging import
' of rice from Siam and Indo-China into the Madras P.res;dency?

(b) Will Government he pleased to state if any representations have
.-been made by the Madras Government and the land-owners of the Madm
i Ptes:denmr requesting them to levy an import duty upon the foreign im-

porte of rice into India?
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(c) 1f the answers to parts (a) and (b) be in the affirmative, will Govern-
ment be pleased to state what action has been taken thereupon ?

(d) Will Government be pleased to state why there has been so much
delay in taking any effective steps in the matter?

Mr. G. 8. Bajpai: (g) and (b). Yes.

(¢) énd (d). I have nothing to add to what I said during the debate
yesterday.

Dr. T. S. S. Rajan: Will Govarnment give some idea of the time
it will take to place that information on the floor of the House?

Mr. G. 8. Bajpai: Sir, I do not really know that there is any further
information to lay on the table of the House. Tt is merely a question
of the decision of Government.

Dr. T. 8. 5. Rajan: But the question is whether Governmeant will
take any effective steps in the matter.

Mr. G. S. Bajpai: I explained the porition of Government yesterday,
Bir.

Dr. T. 8. 8. Rajan: May we not know the time when we could pessibly
expect the Government action to be announced or let known to the public?

Mr. G. S. Bajpai: I cannot give any precise date, but I can assure
the House that it will be soon.

Dr. T. 8. 8. Rajan: Ahout the Budget time?

(Ne answer.)

INCOME-TAX ASSBSSED ON REGISTERED COMPANIES AND FIRMS IN BIHAR AND
OR1ssA. '

184. *Mr. Anugrah Narayan Sinha: (a) Will Government be pleased to
state the amount of income-tax assessed on registered Companies und
Firms carrying on business exclusively in the Province of Bihar and
Orissa ? :

(b) Will Government be pleased to state the name, address and des-
cription of each registered Company &nd Firm, district by district, that
carry on business exclusively in the Province of Bihar and Orissa but have

got their head office either at Calcutta, Bombay or any other place cutside
the Province?

(¢) Will Government be pleased to inform the House the total profit
made by each of the Companies and Firms mentioned in the foregoing
questions on which income-tax is levied or in the alternative, amount of
income-tax levied on each of the foregoing Compsnies and Firms?

Mr. A. J. Ralsman: (@) The information is being obtained and will
be laid on the table in due course. |

(b) and (¢). T am debarred by the provisions of section 54 of the Indian
Tncome-tax Act, 1922, from disclosing sny particulars relating to individual
:1ssessees. ' ’
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Mr. B. Das: Will the Honourable Member be pleased to say how the

Government of Indiz have allocated the share of income-tax

12NOON. 4, the Government of Bihar and Orissa if they did mot pos-
sess the necessary information ?

Mr. A. J. Ralsman: I would point out that the question asked here
relates to individual firms and companies. I did not say that we have
not got the necessary information. I said that I was debarred by a Statu-.
tory provision from communicating it.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred gquestion No. 334 asked by
'~ Mr. 8. G. Jog on thé 2nd March, 1934.

Disasiurry Pension To MILITARY EMPLOYEES INVALIDED DURING THE GREAT
WaR.

(a) and (5). Yea.
{e) No.
(d) to (). The only case of the kind of which Government are aware is that

referred to at (¢). ‘The individual concerned has since been admitted to the fleld.
service rate of disability pension. .

(7) Government are not aware that Officers Commanding and other administrative
officers are exceeding their powers in the role suggested and no action on the lines
suggested is proposed to be taken.

Information promised in reply to supplementary questions to starred

g;;;tion No. 568 asked by Dr. Ziauddin Ahmad on the 14th August,

RAILWAY ADVERTISEMENTS IN VERNACULAR NEWSPAPERS.

Statement showing the percentage of advertisements of Railways sent to the Vernacular press.

Railways. Peroentage. Remarks,

North Western Railway . . . . 7811

8outh Indian Radway . . . 46-00

East India Railway . . . . . 24-80

Burma Railways . . . . . 82-20

Madras and SBouthern Mahratta Railway . 45-00

Aesam Bengal Railway . . . | | 47-00

Great Indian Peningula Railway . . . . 53:00

Bengal Nagpur Railway . . . . . 19-00

Eastern Bengsal Railway . . . . . 8-00

Bombay, Baroda and Central India Railway. . 33-00

Bengal and North Western Railway . R . . * Information not

available,

Rohilkhund and Kumaon Railway . . . by * Information not

available,
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Infonpd_,"ﬁ?o?i' pr_dm_isé.if in re plytu t!i.'cs;mp];i_e‘ﬁm'ﬁtdry gﬁuti&u oj I.ir Ziauddin _
Ahmnad to starred question No. 641 asked by Mr. 8. C. Mitra on the'
2oth August, 1984, L e

APPEAL AGAINST THE DECISIONS OF THE INPIAN TeA. LICEN8&#¥G -COMMIBEEE.

An appeal #giinst the declsions of ‘the InHian Tea Licensing Commiftee lics (o the
Governdr Gereral in Ositnedl in whom- are vested powers of control vnder séction 7 (1)
of the Indian Ten Control Act, 1833 (XXIV of '}8Y). over:sll' nets of the Cottrhittee
save in respect of proceedings and orders under section 27 of the Act in regard to
which an appeal lies to the Local Government concerned.

Information promised in reply to parts (a), (b) and (d) of starrad gussdion
No. 980 aﬁ-ed' by Mr. Bitakanta Mahapatra on the 31st August, 91934.

DEVELOPMENT 0% Sart INposTRY IN TEN CoaSTAL DIsTeors 0f Owrmsa.

(a) and (#). The Qovernment of Bihar and Orirsa have made arrongements fur the
taking of brine readings as recommended by Mr. Pitt in his report op the poesibilities
of salt production in Bengal and Bihar and Orissa, and this work 1s in progress. 'The
Local Government have approved the issue of a license to the Raja of Parikud for the
mannfacture of Karkatch salt on a commercial seale at Gurubai ‘n the Puri District
and if work is started hy the Raja on a commercial besmis they will bear the edst:
of temporary quarters for the excise staff and of the staff itmslf for the first three
years. An application from the Pioneer 8alt Manufacturing Company Limited is
pendling hefdre the Local Guvernment and their case will be considered if the Ra;a of
Pi¥iknd fafls to start manufacture of salt by the 3lst January, 1836, upto which date
he has been given time to do so. An application for a license to manufacture Fanga
salt was also received and the Local Government were prepared to consider it favourably,
but it bas not heen followed up.

(d) The difficulties are those set out in Mr. Pitt's report on the investigations into
the possibilities of salt production in Bengel and Bihar and Orissa. The 9nly area
in which condlitions wWere cdnsidered favourhble for salt manufacture was fhe Cnilkn
Lake area, and it is there that it is propoeed that the factory shonld open. '

Information promised in reply to starred question No. 1002 asked by
Mr. B. V. Jadhav on the 31st August, 1934.

INTERNATIONAL INSTITUTE OF AGRICULTURE, RoMs.

(a) (i) and (ii). The information, so far as it is available, will be found in the
gtatement attached.

A Government adhering to the Tnstitute may, according as it .likes, beloug for
purposes of subacription to any one of five groups. Governments in group T cont:ibute
16 units of subscription; those in group II, 8 units. those in proup ITT, 4 units;
those in group IV. 2 units, and those in group V. 1 unit. Up to 1830. India >elonged
to group IT but from 1831 she is in group IIT. The maximum unit of subscription since
1831, is 4,000 gold francs and India therefore pay4 16,000 gold frarcs annually. Tn 1934,
this represented n sum of Rs. 13,154-3.0. ‘

() (). Sir P, Rajagopalachari and Bir T. Vijnyaraghavacharya were appointed
Vice-Presidents of one of the Commissions of the General Assembly in 1924 and 1930
respectively. Sir B. N. Mitra, High Commissioner for India, was President of the
General Assembly in 1932. : . : R

(b) and (c). ﬁone, so far as (fovernment are aware. N
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(d), (¢) and (f). The Institute receives properly accredited rerearch workers in
agricultural statistics, economics and sociology, and no_difficulty is anticipated in securing
facilities for qualified Indians desiring to carry “out ‘such Tessarch or to tae  the
Institute's Libr::i for purposes of advanced study. The Government of India have no
information whether any Indians have availed themselves of these facilities.

(9) No. For the sake of economy, the general practice has been to nominate officials,
who happen to be in Europe at the time of the meetings of the General Assembly.

(k) The Institute provides facilities for study but its financial position does not
permit it to give financial assistance to studenta of any country.

Names of Representatives of India,

General Assembly Amount Con-
Year.| Permanent Committee. (meets every alternate tributed by
year). : India.
1 2 3 4 Iy
£ Rs,
1008 | Sir Edward Buck, K.C.B.1,,| Sir Edward Buck, K.C.S.I,, 480 -
1.C.S., (Retired). I.C.8., (Retired).
1909 Do, . Do, . 480 .
1910 Do. . Do, . 480 ..
1911 Do, . Do, . 480 .
1912 Do. . Do, 480
1913 Do, . Do . 480
Do, .
1814 [< 8ir James Wilson,K.C.8.1,, 800 .
I1.C.8. (Retired) (Tem-
rarily). .
1915 | Sir Edward Buck, K.C.8.1., 800 e
1.C.8. (Retired).
1916 | 8ir Edward Buck, (up to
November 19186)
8ir James Wilson, K.C.8.1,,
I1.C8., (Retired) who
was also the British
Empire representative. P No meetings were held . 800 ..
1917 | Sir James Wilson, K.C.8.1., 800 ..
1.C8., (Retired).
1918 | A member of the British 800
Embassy, Rome (tem.
porarily) who was also
the British representa-
tive,
1919 Do. 1) 800 ..
1920 | Sir Thomas Elliot, Bart, | (1) 8ir ThomasElliot, Bart,, 800 ..
. K.C.B,, who also repre- | (2) Dr,C, A, Barber,[LAS,,
sented the  British (Retired).
Empire, .
1921 Do. . v 800
1922 Do. . (l)I l\éh"B J. A, Hubback, 800
(2) Dr.C. A, Barber, 1A S,
(Retired),
}gzgg Bo. . e .. 11,000
0. « | (1) Bir P. Rajagopals Chari, ..
os it ore 11,000
(2) Mr, B, C, Burt, I.AS,
Becretary, Indian Central
Cotton Committee,
1925 Do, . e 11,000
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Nam:s of Representasives of Indéc—contd,

Sl Ry [ Treshe azer ¢ LE LRI TENARTERS R I

4 'Gmoll.l Assembly Amount >Con-
Year. Permanemnt Committee, ' (meets every sltesnate stibuted by
Fear). ' _India.
1 2 T 3 ¢ 3
Rs,
1926 | An official of the Ministry (l) Mr, C. F. Btrickland, 11,000
of  Agriculture and C,8.

Fieher e o o] 2} r G. S.. Henderson, ]
itdpe British represente- 4 I1.A8., Imperial Agrioul.

tiwe. tunist, Busa. 3
1027 Do. i cens . 14,000
1028 Do. . (1; Mr. G. 8. Dutt, 1.C.8. . 14,000

(2) Mnsw J. Jenkins, I.A.8,
Deputy Secrgtary, Indian .
Central Cotton Com-
mittes,

1929

1 14,720.11
1930

(1) Diwan Bahadur Sir T. 14,728-11
Vijayaraghavacharya, '
K‘B'E;l ice C{mirman.
Imperial Council of Agri-
owltural Resgarch,

(2) Mr. S. N. Gupte, I.C.5.,
then  Deputy Indisn
Trade Commpissioner,

- London.

1931 | High Commissioner for e B471-6

India, London,

1932 Do, . (1) Su-B N.M tm.K Cﬂﬁql .!‘ 12,4375

Comnmmonqr fm- Ind.m,4
London,
(2) Mr.K. R, Mm.lCB,r

§¢

1933 Do. . . 12,5)d43
1934 Do, . | (1) Bir B, N. Mitrn,K.b.Ba.L .. 18,154-3
K.C.LE, C|B.E., shlighd
Comm:monqr for Jladis,
London,
(2) Mr, A, M. eem.lcﬂ
eputy High Commis-
signer for Inflia, Londen.

L1 . Y

THE INDIAN CRIMINAL LAW AMENDMENT (REPEAL) BILL

Mr, B. Das (Orissa Division: Non-Muhgmmadan): Bir, I beg to move
for leave to introduce & Bill to repeal the Indian Criminal Law Amend-
ment Act, 1908,

I have given the reasons for this Bill in the Statement of inJeetn and
Reusons which is appended $o it. I will at this stage only state this
that in 1922, Part Ip ﬁe Crimingl Law Amendment Act was repealed
and Part I1 was qot repealad. But the Government, during the lgst four
vears of their actipn against the Congress, Ihave applied the obsoldte por-
mdeHafthelﬁmeCammmmmm and .Congress



THE INDIAN CRIMINAL LAW AMRNDMENT (REPEAL) BILL. b

wodkers and many of them hipwp swffered bemewse of the spplieation of
this Act, although this Act was originally meant to be applied to crimes
af vielemce by anarchical und revolutionary orgunisations. But Govemm-
ment have, since then, enacted the Criminal Law Amendment Act where-

by they can take ection against temwxigpe spd anerekical orgmnisasions.
Gn these grounds, I feel that ibis Mot ahmﬁdbo repeajed, mg 1 gﬂ!e.
therefgre, introduced this Bill.

Mr. President (The Hopourpble Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill to repeal the Indian Criminal Law
Amendment Act, 1808." :

The motion was adopbed.
Mr. B. Das: Sir, I introduce the Bill.

THE CODE OF CRIMINAL PROOEBDURE (AMENDMENT) BILL.
AMENDNENT OF sEoTiaN :108.:

Sardar Sant Singh (\West Punjab: Sikh): Sir, I beg to move for leave
to introduce a Bill further to amend the Code of Criminal Procedure,
1898 (Amendment of section 103),

Sir, in wishing to get the leave of the House for the introduction of
this Bill, I do not like to take the time of the House, and I should,
therefore, confine myself to the Statement of Objects and Reasons which
is uppended to the Bill itaelf.

Mr. President (The Honourasble Sir Abdur Rahim): The question is:

“That lesve be granted to introduce a Bill {urther to amend the Code of
Criminal Procedure, 1898 (Amendment of section 103)."

The motion was adopted.
Sardar Sant 8ingh: Sir, I introduce the Bill.
THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.

AMENDMENT OF SECTION 408.

Sardar Sant Singh (West Punjab: Sikh): 8ir, I beg to move for leave
to introduce & Bill further to amend the Code of Criminal Procedure,
1898 (Amendment of section 406).

8ir. I have nothing to add beyond what is stated in the Statement
of Objects and Reasons at this stage.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That leave be granted tuv introduce wu Bill further to amend the Code of
Criminal Procedure, 1898 (Amendment of section 406)."'

The motion was adopted.
Sardar Sant Singh: Sir, I introduce the Bill.



716 LEGISLATIVE ASSEMBLY. [12r FEB. 1936.
THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.
REPEAL oF SECTIONS 30 AND 84, AND AMENDMEBNT OF SECTIONS 84A AND 385.

Sardar Sant Singh (West Punjab: Bikh): Bir, I beg to move for leave
to introduce & Bill further to amend the Code of Criminal Procedure,
1898 (Repeal of scctions 30 and 34, and amendment of seotions 344 and 35).

In introducing this Bill, I have nothing to add to the Statement of
Objects and Reasons appended to the Bill itself.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Code of Criminal
Procedure, 1898 (Repeal of sections 30 and 34, and amendment of sections 34A and 35."

The motion was adopted.
Bardar Sant Singh: Sir, I introduce the Bill.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 18th February, 1985,
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